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!uvigwotthatbonhctllde-

mand immediate intervention of the

Rlection Commission to ensure a free

and fair election in those constituen-

cies and put an end to the miuse of
Government machinery,

13.34 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL)  1977-78—
Contd.

MR. LCEPUTY-SPEAKER: We
shall now take up further discussion
of tne supplementary demands for
grants (General), Shri Alagesan
may continue his speech.

SHR; O. V. ALAGESAN (Arko-
nam): I want to speak on demand
No. 40. 1 am: grateful for the oppor-
tunity to voice the pain and anguish
and the sorrow of the people of
Tamil Nadu and Andhra Pradesh who
had lost everything, their huts little
possessions their kith and kin and
their cattle, in fact everything they
had. The tragedy enacted by the
elements, wind, waves and waters in
Tamil Nadu and Andhra Pradesh on
the fateful days between 12 and 19
November is ™o grim and ghastly for
words. In the face of such tragedy
I feel that all boundaries of State and
Central jurisdiction should vanish and
the government must act as one
authority ang agency for relief and
rehabilitation. The unseemly quar-
rel and the mudslinging that was
witnessed in Andhra Pradesh bet-
weerr the Centiral and the State
authorities has not added to the re-
putation of those who participated in
it, This is not the first time that our
country faces problems of relief and
rehabilitation caused by either man's
folly or nature’s fury. 1 think all of
us shoulg put our shoulders to the
wheel ang left our people from the
slough of depondency into which they
have fallen, The steps which the
hon. Finance Minister proposes ate
too meagre to meet the requirements

DECEMBER 14, W71

10V-78 - 273

of the situation there. He has come
out with a demard for W5. 128 cro-
res which will be releaseti ag advance
plan asgistance to the cyclone affected
Stawes of Tamil Nadu, Andhra Pra-
desh and Kerala, This is c¢lubbed
with another demand for an extra
Rs. 250 crores as additional plan as-
sitance. The way the two demands
have been clubbed shows that they
treat the normal demands of the
States for developmental assistance
ang the special demands of the States
very badly affecteq by cyclones in
the same manner. They don’t make
any distinction between the two. In
answer to a question put on 2nd De-
cember 1977, various amounts were
given under ‘‘Requests from  State
Governments for special central as-
sistance” and when the amounts are
added, it comes to as much as Rs.
982.70 crores. I do mot know how
far the Central Government is going
to meet these demands. They have
only provided Rs. 250 crores. In
this statement you find that Andhra
Pradesh has asked for an assistance
of Rs. 30 crores exclusive of cyclone
relief assistance. Tamil Nadu has ask-
ed for Rs. 41.5 crores exclusive of
cyclone relief assistance. Xerala has
askeq for Rs. 21 crores exclusive of
cyclone relief assistance. Even these
add to a big figure. But the Finance
Minister coolly comes here and says,
he will give only Rs, 125 crores for
all these 3 States. TUnder Supple-
mentary Demand No, 2 a similar
situation has arisen. Here it is about
Assam and West Bengal which have
been badlly affected by floods and the
centre proposes to release foodgrains
from the stocks with FCI. 80,000
tonnes of wheat are being released
over and above the requirements of
the public distribution system of
these two States. The cost of this
80,000 tonnes of wheat has been cal-
culated at Rs. 10 crores. The centre
proposes to give this amount of Rs.
10 crores to the FCI ang treat it as
grant in aid. So, under Demand No.
2 the words used are ‘grant in aid’.
But in the demand relating to the 3
southeth States, the words used are
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‘advance. plan assistance’. The dis-
tress is the game. I Assam and West
‘Bengal require even more, the Centre
should give it. But is not fair and just
that the southern States should be
treated in the same manner as Assam
and 'West ‘Bengal? Should they not
also treat the amount ‘they are
going to give or have given to the
southern States also as grant in aid
and not treat it as advance plan as-
sistance? The total demand that
has been made by Tamil Nadu for
relief and rehabilitation, I under-
stand, is Rs. 137 crores. Yesterday,
my hon, friend, Shri Surayanarayan,
voiced the demand of Andhra Pra-
desh and put it at Rs. 260 crores. I
think Kerala has demanded a sum of
Rs. 10 crores. This js the magnitude
of the problem:,

I take it that this amount of Rs.
125 crores was decided by the Cen-
tral Government, by the Finance
Minister, before the central team
went into the question of the cyclone
and tidal wave devastated areas in
the south for estimating relief that
would be required in those areas. I
think this supplementary budget was
prepared earlier, I would liko_: to
know what exactly is the Técommen-
dation of the Central team with re-
ference to these demands.

On behalf of the Tamil Nadu Gov-
ernment, I may say that it has never
been in the habit of exaggerating
things. I do not say that the other
Stale Governments do it, but I know
it as a matter of fact that the Tamil
Nadu Government has not been in
. the habit of exaggerating things.
- Whatever might have been said in
. the context of the Andhra Pradesh
| tragedy, the Ministers and Central
| officers who went into the question

of cyclone relief, so far as Tamil

Nadu is concerned have unanimously
| Praiseq the efforts of the Government
| and the officials in the matter of re-
l lief work and given them a good
|
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chit. Not that they needed a good
chit, but they have been unanimous-
ly praised. Having given that praise,
is it only lip sympathy that they
are going to offer? I do not say they
have not come out with any mone-
tary aid. They have advanced about
Rs. 34 crores to Tamil Nadu and Rs.
75 crores to Andhra Pradesh, but

that is given as advance Plan assis-
tance,

Therefore, if you take into account
the condition of these two States,
not only they are at the moment
affecteq by the unprecedented cala-
mity in the shape of tidal wave, cyc-
lone and floods, ali sorts of natural
calamities, which is a big wound in-
flicted on the body of these States,
but, on top of that, the assistance
that is advanced to the States is
taken as advance Pian assistance. So,
the future developmental effort in
the States would be badly affec-
ted. In other words thev suffer
twice. At present they are affected
by natural calamities and as the fu-
ture development is affecfed, because

that is set off against the cost of pre-
sent relief work,

MR. DEPUTY-SPEAKER: Only
one hour has been allotted for this
discussion and we have already ex-
ceeded that time. Further, there are
so many other speakers.

SHRI O. V. ALAGESAN: This is an
important matter, which cannot be
brushed aside in one hour.

This inhibition huas come to the
Financt Minister because of the re-
commendation made by the Sixth Fi-
nance Commission. They were a
little alarmed at the Plan assistance
that was extended under relief to
States in 1972-73. The total expen-
diture was Rs. 318 crores, of which
the Centre had to shell out Rs. 216.67
crores. So, with this example before
them. they decided that the allocation
that would be made should be limited,
it should be only about Rs. 50 erores.
And of this Rs. 60 orores, the amount
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that they allotted to Andhra Pradesh
is Rs. 431 crores, to Tamil Nadu
Rs. 1,52 crores and to Kerala a mere
Rs, 30 lakhs. That was the calculation
of the Sixth Finance Commission at
a time when they were not seized of
the matter or were too alarmed at the
outgo from the Central Treasury in
the shape of relief asistance which in
some cases even exceeded the Plan
assistance. So, they laid down that
whatever assistance is given for re-
lief and rehabilitation, for floods, cyc-
lones etc., should be in the form of
advance Plan assistance.

We have it on record that the
former Chaiman of that very same
Sixt: Finance Commission, Shri
Branmananda Reddy, has come out
with the view that that report should
not be applied in this crse, as this is
an extraordinary case, Neo less a
person than the former F{ .ance Mi-
nister, Shri C. Subramaniam, has
voiced the same view,K He has stated
that the original recommendations of
the Sixth Finance Commission should
not be made to apply in this case. I
would submit that c¥clones and
floods are not something abnormal
in this country. We were living with
them before, we are living with
them now, and we will continue to
live with them, So, I entirely agree
with the Sixth Finance Commission
when it says that the approach should
not be one of ad hocism. That 1s
granted, but having said that, I should
say that the provision that thev have
made or indicated is very meagre.

During the Third Plan, the annual
average expenditure on this item
came to Rs. 13.41 crores and durin?
the three years following, when we
had only annual plans and not a con-
solidated Five Year Plan the ex-
penditure—came to Rs., 81.01 crores.
In 1969-70 it was Rs. 151.81 crores.
«So. I would like to know what
amount was spent in each of these
four years—because we had cut one
year from the Fifth Plan—under this
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head. That will give us a measure
of what the Centra] Government has:
been doing in thig particular m.atter.

So, I would urge upon the Finance
Minister to forget or by-pass the re-
commendations of the Sixth Finance
Commission. He should not feel
bound by their recommendations and
he should come out with a bold
statement that he is going to give a
¢pecial grant-in-aid assistance to the
extent meeded by these States in
order to provide relief and rehabi-
litation in the Southern States of
Tamil Nadu and Andhra Pradesh as
allso Kerala which has badly affect-
ed.

it wa ww A (feeet @aw )
qeger oY, S wETa g faw W&
ST @9 F WA @ g, IHFT qHUT
77 & fog & @3t gwr g1 R A<
TG FgT ¢ | TF a1 a8 FF oieeae
TAYEH & fqU AT 75 FI1T T0AT TAHRE
2 Y R, | IAFT /G Far § AfwA
a8 wgal § % 283 gvary 7 @fafes
s any e ey § eR-eR
Frag #t faar @3 oifs = ows $w
gAT AW AT ad

FAX, (9 SHFATTH FTEIIT 7
TET ST 18 FIUIT TIF FT HTET gIaT 4T
T I FAS-FU7 34 FUT ¥ F7
qTET FaT W@ 2 | agr &1 iAW 5
TE1 8 #I § Fgar § & st W
o faedweres foar s gt faaar
YO &, 3T o I@7 1A qOfE agi
T2ZT FH BT

37 T AT I FAIT '
F' 1ANTT Afgaeg  fagw waraw
F Z 2, AT fAx & AT
ge7a% aar g | FaiE fagT
qar7g g wtAee &
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W X @ & wax fggem &
sfagre F T g IT ¥ w0 oA
a% &Y g | WA g & gfa
¥ Ta7 faw st o dar Y gy St
f& o gv fa=r 23 &1

/T 475 FUT T4 F1 TFLT AT
3@ ¢ afardg 172 ¥ FfwT Tame
az 3Ioa1 & % ag =3 wo@r qvrm W
F? AMF A FEr 47 fF 82 FoE
&1 Efar safaa gem, "7
a@ Tar s g fF 37 aw & suan
frwera farrerar Sfwfaz wmafaT gaar
ST | S8 S Sfwfae wEAtaT ggar
FEMT 99 &4 dret & W W g d
AT | T UFy & A F AA
fag 7=y St #1 Fag T AW fE
O qIF @ FT FAAT F L
Fifwg | oy o srasae e &,
FH 39 §, TEEHW 7, 3% qq AT &
T8 &1 q&7 foar o7 frarga s &7
AT T A B F I g A
qIUwT UF 428l & 93 FT AT A1gar
z 1 ag faedy fedt smaEx (-
F) 3 TTIIIT W AT 7Y Fordy
21 &Y Ay FA SHL WET BT
A2 AR AR A A [ (wrd
mq Zr) =7 ;S 0=/ 73-74/S1 € A
706 & St 5 S=iv 21 A3, 1973
F1 fady 4r 7o FEEe & omr
fF fFer A%g T FUFI AT @EAT AT g,
Tt ST 21 R a7 EFw &Fm
{TURHZ T AUER FT TAG H FT
T E | e (I F ATIF FIE FEAE
TEFT W 3y fmiE o7 g wYR
T av | 21 qaArIT AT IEiA UH
ITEL ATHAT AATT AT FoATH F
32 RE f ¢ F =77 T w90 7 @day
7o fF T Aug IAET WEH 15 e
™I AT IF aqET 7 oA sreef

immovab'e
points made out by the informant also
deserve consideration:—

25 Mew fow & ¥@ 1969-70 &
T AT Y T @OEr Ty 4y oqg
15 AT AT I9 WL ¥ wfew
#y fear mar, 99 @@ & awdw @
fork g imvrg) wFardg X qrr
T qgAT ATEAT £ |

“There does however, appear to:
be a prima facie case of substantial.
under-statement of the  purchase
price of property No. 32.”

qg 1 A AT FYAT & qg FEl &

qAT g IWE g1 {4 AT agr o e

e

Loan from Narang Bank of India.
1,50,000, oo .

From Smt. Murthi Devi 1,00,000.
From Shri Sudhir Sareen 1,00,000. .

dIE gATC &7 H1ZT a9r &) wET ¥
o faar g sea@ & I w
Far g foR g ag i sgrmn e 5
s qUIE FYLT TH AMEAN FOS 4T
IR TR faF 7§ 998 9 7 qeet
gima %1 gfaga &8¢ dar g w€?
ag Faw o fFar mm & foe /o
ag WY Fg1 @ g fF 9% Sg ar@ am
A | AT gAET F15 fAagfey A8 &1
7g oft #3717 g FF gui wdm & o
UF 1@ A% T G190 § qg a6 g
qg JHIX F09 FEY § |l T FYC
F AT UEE GAT 97 | §9F FATET qg
Y Fg1 T § fF S aaw 97 99s "
HIZT gl § AT g4t & |

“In addition to the transaction in
property, the following

(a) Tt is stated that Shri Yash Pal
received recently overriding com-
mission of Rs. 40,000 on the ‘adver-
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. tisement account' given by the Mo-
. dern Bakeries to M/s. Newfields Ad-

vertising Private Ltd. or 3/44, Asaf
Ali Road, New Delhi—1.

(b) Shri Yash Pal has five child-
ren. The children are being educat-
ed in costly Public Schools. How

. could Shri Yash pal meet with the

education expenses from his known

. sourceg of income?

(c) Shri Yash pal met with ma-
jor portion of the expenses on the
marriages of his sisters. From what
sources were such expenses met
with by him?

(d) Shri Yash Pal has the control
over the substantial finances of Shri
Feroze Gandhi Memorial Trust of
U. P. Are the financial affairs of
the Trust properly managed?

te) The First Information Report
about the theft at Pandara Road
was filed with the Police authorities
by Smt. Murthi Devi. It is the in-
formant’s contention that the cash
actually stolen was very many
times more than the cash mentioned
in the F.ILLR. and for obvious rea-
song the actual cash stolen was not
mentioned in the report.

(f) The informant has also stated
that ‘market enquiries’ were there
for the sale of the property at 32.
Golf Link for 3 few months even
before the above-noted transactions
took place and that as per the mar-
ket enquiries, the owner was de~
manding the payment of 60 per cent
of the purchase price in ‘Black’ and
the balance of 40 per cent in ‘White".
Such market report cannot be pro-
ved by any evidence. At the same
time it is worth noting that in his
report, the Income-tax Inspector has
estimated the market value of the
property at Rs. 10 lacs. The esti-
mate (Rs. 10 lacs) gives an indica-
tion of the possibility of the above-
noted markel reports being cor-
rect—for, the official price paid for

-4ne propérty was Rs. # lacs which
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is 40 per cent of the market value
as per the inspector’s report.

(£) The informant has also stated
that M/s. Philips (India) Ltd. whose
regional manager occupies one floor
of the property—were willing to
purchase the property at a price
exceeding Rs. 10 lacs. the whole
purchase price to be paid in ‘white’.

(h) There is also a local report
that the Kapoors own a property
at Anand Niketan Housing Colony.

The Director is aware of the very
successful enquiries carried out by
the Intelligence Wing in the cases of
two ‘contact men'—S/Shri Sarjo
Prasad and B. D. Mehra—which en-
quirieg resulted in the detection of
substantial concealments of income.
From details available and on consl-
deration of all circumstances, I feel
that Shri Yash Pal's is also a similar
case, that Shri Yash Pal is a ‘sophisti-
cated contact man” endowed with
great political pull and position angd
that he has utilised his power and
position to amass wealth as well as
lead a very comfortable life”.

# graswr wAT ¥ THFT ASA 9
9T @A |

[Placed in Library. See No. LT-
1392/77.]
MR. DEPUTY-SPEAKER: You

may give. We will examine it.

SHRI KANWAR LAL GUPTA: Sir,
I have given a copy of the Speaker,
I have given a copy to the Minister
also. 1 have fulfilled the require-
ments of rules.

SHRI P. K. DEO: (Kalahandi): It
should be authenticated.

SHRI KANWAR LAL GUPTA: 1
have authenticated.

MR. DEPUTY-SPEAKER: We will
examine.
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I hrs,

st war ww qw: ¥ ag =
Fewr & TES IR 7 el 7@ ¢
o &% ¢ 9fF 89 W g, aeEw daw
o4z & WET I AAG FTH FAT
casl  wEge fEmr s @ oar A
[T ZEAT W H 9T T, I TIF F4GT,
g WVATAA R’ &K1 WIT THET
dreaToRTE . F1 W1 7 FX QL FTHT |
g @z @ § f& efRa o & o &
&|T 97 98 FET AT, FYT F qUE AT 9T
qg Fgl T I dF THA ad
feardse tfaza w1 g a9 aF TE
&1 7Y fawr awar g | ww RO oS
3,000 ®o &I FIIT § @AT ¥, IAFT
UAT HFA &, 18T §, MfeaAr §, gaTS
ETH § AL FET g, 9T Y F TF
FE T 12, 12 FIFET F1 TSN &7
@I mim G I g? a
Fa9 NI FYL F 7@, 3T AN,
gom Y, 9 wTRAT fafade & faas
st sTaEed § 99 ®9 F a F 9w
F7A1 =ifgd, 3o fau oF &« qam
aifer ) o awfa 7 fagin &,
s fegm g § ag @4 A g
99 a% TH 9 A1 KT JA qAGY AT
T TF TIAT Fgl § g TaT AGH AT |
ofaferwr afaw g7 garo TR
¢ f& &l 200 FOT TTAT qETEATR |
39 9T WA WY SFT AT I GAEN
AT JT HATYHT FT% G4 A FEar @
AR IFY woEy Sfwfae greAtaw &1
T FA # Y Ag frenll, W &)
#1 7Y wfeedy 3 g ¢ A 9E9 W
T T

¥ well wgiew § wwn Far g 6
G THE AT F oG FEL HTAN |

MR. DEPUTY-SPEAKER: Mr, Va-
yalar Ravi,
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SHRI VASANT SATHE
My name is also there.

(Akola):

MR. DEPUTY-SPEAKER: But 1.
have already said that we have ex-
ceeded the time allotted by the Busi-
ness Advisory Committes and there is

another speaker. Mr, Thirendranath
Basu,

Mr. Ravi.

14.02 hrs,

[Surt M. SATyANARAYAN Rao in the
Chair.]

SHRI VAYALAR RAVI (Chirayin-
kil): The Supplementary Demands
have come in the midst of the demand
from different States for a very liberal
assistance inside the Plan and outside
the Plan. We and other colleagues .
have participated in the debate high-
lichting the most important task be-
fore this government as well as the
State governments and the people of
the country. It is to serve the poor
people who have been affected and
who have been completely uprooted
from their hearths and homes and de-
prived of their livelihood and who
have lost their lives—the people of
Andhra Pradesh as well as Kerala:
and Tamil Nadu.

I do not want to go into the details
of the devastation and  destruction
that has been inflicted on these areas
by Nature. But the point I want to
make is the attitude of the govern-:
ment of India or shall I say, the po-
licy that you adopt towards the States
and the people who have been affected
by natural calamities. I would say that
if the present rules do not permit or
if the present policy does not permit,
I would appeal to the Finance Minis--
ter to kindly see that the policy is
changed. T know, no human-being and
no political party would like to ex-
ploit  the situaiton that has arisen
out of a natural calamity which is-
beyond human control. But it is i
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our control to alleviate the misery
-and renaer assistance to the people
-affected.

Here I would call your attention to
the provision made. The calamity that
has overtaken Andhra Pradesh is
quite unprecedented. Only this morn-
ing the Minister of Commerce was
“telling us in a meeting that out of
65,000 heciares under tobuceo cultiva-
tion about 45,000 hectares is coniple-
tely gone. You can calculate the
total amount of loss to the nation.
Likewise you can point out one by
one. No hut, no house and nothing
is there. How to rehabilitate the
survivors? How to give them  {ood?
How to give them employment? You
have to reclaim the whole land now.

Here it is stated that you have
given a ‘Plan Assistance’ of Rs. 250
crores. Another item states ‘Assist-
-ance for meeting expenditure on na-
tura] calamities’ and the amount given
is Rs, 125 crores. It looks as if the
Government of India have given gene-
rously an amount of Rs. 125 crores,
Rs. 2 crores to Kerala, Rs. 5 crores to
. Andhra, Rs. 5 crores to Tamil Nadu
and so on and Rs. 75 crores to the cy-
clone-hit areas. It is nice looking. but
rpeally, it is only a book adjustment.
" There is nothing which has gone from
here, not even a single pie!

The Chief Minister of Kerala Mr.
Anthony has said, we don’t want this
book adijustment: please give us mo-
ney outside the plan. Do you know
what is the maximum amount which
‘was given? Rs. 1 lakh. That is all.
"The Government of Kerala itself
spent Rs. 3.5 crores for free ration
alone. I can understand shylock-
outlook, but it should not be at the
cost of poor people who are suffering.
the people of these States need your
help. Do you propose to do anything?

My hon. friends Mr. Suryanerayana
-and Mr. Alagesan from Andhra and
‘“Tamil Nadu have spoken. It is not book
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adjustment which is going to'help
these States and you should give out
all the aid and grant outside the plan.
What is the use of Rs. 125  crores?
They can only spend it on specified
heads like ‘road construction’ and so
on and so forth. It cannot be enlarged
for the whole combat operation. You
can only spend under certain prescrib-
ed heads, That is all, They cannot ope-
rate in a wide spcetrum. Even plan
moncy cannot be diverted to sumeth-
ing else; they cannot spend it
as they wish. If you want to change
the policy, p'case change 1t, if it can
bring  benefit to the people. Don't
carry on with any hypocritical act
ang gimmicks on the people. This
is very wrong.

Item 7 states about grants to flood-
affected States to cover distribution
of wheat. For work and relief mea-
sures vou hive given Rs. 10 crores out
of the ple . Which are the States?
Haryana is there. Well, I don’t ob-
ject to that. I am happy. People of
Dclhi, Punjab, Haryana etc. got it.
That is good. Bv. what about the
people of Andhra, Tamil Nadu and
Kerala? 1Is it because the Congress
and ADMK are there that this 1s not
given there? Why do you adopt these
double standards? Mr. Barnala visi-
ted my State. He was taken round
various places. There was one CARE
aid for wheat. As soon as he came
back from this tour, he had cut down
the quota to 50 per cent. That 1s
what he had done. That is why we
have written. don't take this Minister
for showing round places. That thing
haprpened in my State. Mr, Barnala
told us, you will have to pay the price.
The people of Tamil Nadu demanded
rice. The Minister asked them to
remit Rs. 7.5 crores as advance. Here
is a State which hag been very badly
affected and damaged by cyclone and
yet they want them to give money
to the extent of Rs. 7.5 crores in ad-
vance to get their rice. Is this the
way? Why for these floodaffected
areas, this discrimination has been
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ghown by the Government of India on
.a political or party basis? I strongly
object to this kind of attitude shown
by the Government of India.

May I now draw the attention to
the public sectors? I  wish the
Finance Minister takes a very cons-
tructive apporach towards the public
sectors and I also wish that he conti-
nues to show that. There is an ap-
prehension in the minds of the people
that the thinking of the present
Government or the policy of this
Government on!ly may harm the inter-
ests of the pub.ic sectors. They have
taken away the preference shown to
the public sectors by telling them
that they must manage their affairs in
such a way that they are able to com-
pete with the private sectors and are
able to survive thereby.

Sir, the Commerce Minister has
changed the import policy and given
licences to import more and more of
capital goods. By that, you will have
to incur more and more by way of
foreign exchange in the matter of
importing the capital equipments. It
is definitely going to affect our public
Sectors very much. Kindly take note
of this.

In this connection, I may also bring
to your notice that there is a public
sector enterprise in Kerala which is
a profitable conncern. The name of
that enterprise it Titanium Products.
The Chief Minister of Kerala Govern-
ment had a discussion with the
Government of India. We want
money out of the Plan itself for the
expansion of this vital sector of in-
dustry—Titanium Products. There is
2 pressing demand for that in this
country. We want money within the
Iﬂa{l limits, But, the Government of
India have told the Kerala Govern-
Inent to find resources from their own.

Is 1s not a correct approach to ad-
Opt towards the public sector. You
have to adopt a constructive appro-
ah towards them. Government of
Kerala only asks for the money from
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out of its plan allocation. Govern-
ment should give proper attention to
this. Titanium product is a highly-
demanded item which Kerala State
alone can produce.

1 also draw your attention to an-
other important matter. That is regard-
ing Indians living abroad. The Fin-
ance Minirter should take a serious
notz of this. I hope he will agree with
me considering the iact that he is in
2 hapny nosilion to-day because the
Indian: working abroad—thousaads
ang thousands of them—are sending
home mon»y and it has now gone up
to Rs. 2,000 erores to-day as compared
to Rs. 1800 crores last year. This
year the figure is touching Rs. 2,000
crores. This is a  foreign exchange
coming from the people living ab-
road to Government of India. Still
they are calling them as smugglers and
they are suspecting them always. I
want the Finance Minister to consider
this and look into the rules that have
been framed by the Reserve Bank of
India. Your ministry should treat
the Indian people living abroad sym-
pathetically and you should liberalise
the rules Customs Baggage Rules.
They have been treated very shabbily
by the Customs people at the air port.
1 raised a question on the floor of this
House about this. I am sorry to state
that Government has not taken any
action so far to change the baggage
rules. At the airport their guests,
their own brothers and sisters who are
bringing revenue in the form of
fopeign exchange to Government are
treateq shabbily. When you are get-
ting foreign exchange worth of Rs.
2000 crores from them can't you treat
them better? You are giving conces-
sions after concessions to the expor-
ters under their import licence quota.
The exporter makes a lot of money in
the form of foreign exchange for im-
porting the machinery. This comes
to 55 per cent of their total exports.
They get concessions from the Govern-
ment of India. I want the Finance
Minister not to treat our people work-
ing abroad as criminals or smugglers
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and let the Customs people treat them
better at the airports. Customs people
at tha airports steal many things or
they  charge them  heavily and
they delay the clearance of goods for
24 to 28 hours.

The Minister is witnessing ail these
things .elplessly. I will now come to
my last point,

Lastly. 1 have seen reports that the
State governments are demanding
about 1000 crores. It shows the finan-
cial position of the States. I do not
know what you are going to do with
it. You cannot close eyes and sit
here in Delhi saving: 1 do not know
anything let the state manage them-
selves. It is your duty to regulate
the econom~ of the whole country
and alsotos sist the states. The States
always follow the policy of the cen-
tral government in monetary matters.
such as wages, expenditure, etc. The
states cannot adopt an independent
policy and monetary matters are dealt
with in accordance with the guidelines
and directions of the Government of
India and you are expected to protect
them from financial bankruptcy. So,
this is a serious matter and the Minis-
ter cannot close his eyes towards this
problem; he must take a serious view
of the matter and extend all possible
help to the states which are in diffi-
culties. Without that help nobody
can survive. With this appeal I con-
clude my remarks.

ot gafww (FweT) - awefa o
7z fenmew o1+ grezw form a7 feegom
T T § THAR IH OAST & 942. 38
FUT T I WA F TS F TR
WY THFTILH 17 225. 36 FIAT AN
T /TS 97 117. 98 FOT 2
T 97 91 § 78 Fradw o Afaw
¥ $® Fa7 g IR0 Al FArfede
%€ 9T AT TH TIT A 688. 89 FIIT
T T A o g T
ard A% oEr # oW o% 49T &
AT @ § a8 gramive gy S
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grm | few ¥ arePey fae et A Y
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TNY & 97 & VT F@FT & |
T M T FATEATIRE FT 3747 LT
qaAT g #i7 agt foan o € fr awes
tfvarg Hiv &= ofarw & foo a=
§% fFar 9T &, 97 gard qIE a9y
et & feT o d%as ofaw & fag
T OF & waw g e o dur @9
frar srpm | @@ G e e
FRwR M & IuF fow 4. 50 FAF
&g #1 7 &1 7 g fowd & ogeg-
7z TIgS SMeE N | TR &1
FIR CFEIAA ®® oh@ § MY
Fwas ofam # feam S SfEA
& Wt oft & wgar WA g 512
ferma &1 ¥ F |EA 9T JGE
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Y @ Ffagwa §mar Ffg 1 wifs
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F1 foeew 3% 8, agi @1 91w fox
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%1 HfZATRAT T WRT d4T AT THAT
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FEAl f5 @ o &1 gE9A gAn

aifgy fr ¥4 o et ofae &%

FRT & IV QAT TR L
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Y 3 %) G A q¢ FHAT, FTATC
T Tz gEd &, TEEW AN @
gFdT 2-—<q a0 WY &9 aI® «Rr
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SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, I thank you
verymuch for giving me this oppor-
tunity to participate in this very im-
portant debate. I say it is important,
because once again this is an occasion
when we are able to reflect the voice
of the distressed in the south, an area
which has been so badly hit by un-
heard of cyclone storms.

With regard to the inadequacy of
the relief amount that the Government
have advanced, several hon. Members
have spoken before me. I would like
to stress once again the fact that this
money is being givin to them out of
plan assistance is only rubbing salt in-
to the wounds that are already there.
Because, once you give it to the
Governmeint and say: “here is your
plan assistance in advance, take it
and use it for relief”, then what hap-
pens to the plan, what happens to the
develorment of that area?

Whole villages have been wiped
out in Andhra and Tamil Nadu and
industries have been razed to the
ground. The Government is
never tired of speaking about the
small-scale industry; particularly the
Minister of Industries cannot go to
sleep, unless he says ‘‘small-scale in-
dustries” at least once a day. And
yet there are small-scale industries
today, which provide employment to
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the poorest and weaker sections of
the people, which need re-building
and will not be given any encourge-
ment.

Shri Patel on the one hand, the
Minister of Industries on the other,
aud the Government as a whoie, say
that the assistance given for relief
will be treated as advance plan assis-
tance. If the plan assistance goes in-
to the corpus of the State treasury
now to be spent for immediate cyc-
lene relief, than what happens (o the
other devclopmenial projects that are
necessary, which have to come upn?

As far as small-scale industries are
cuncerned, the hon. Minister has been
very stiff, very cold, very immovable.
Take for instance, the question of de-
creasing the excise duty on one of the
small-scale industries, the hosicry in-
dustry. More than a hundred Mem-
bers of Parliament gave him a petition
urging him to decrease the general
excise duty from 2 per cent to 1 ver
cent, because these small industries
list have to pay the general excise
duty of 2 per cent and, at the same
time, pay sales tax. Who suffers in
the end? It is exactly the weaker
sections for whom you shed croco-
dile tears, because lhe men who use
the hosiery goods is certainly not those
hon, Members who sit on the Treasury
Benches or here, but the ordinary
peasant the agricultural or indus-
trial worker, who is asked to pay a
higher price for the hosiery goods he
buys. Therefore, on the one hand,
you are not giving adequate relief in
the form of money for the cycione-
affected areas for rehabilitation and,
on the other, your stated policy of
helping the small-scale industries has
not been translatcd into practice.

Similarly, there is another small-
scale industry, as far as steel furniture
manufacturers are concerned. They
are being asked to pay the same duty
which the big concerns like Kirlos-
kar and Godrej pay. There are many
enterprising small-scale industrialists
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who want to enter the market, who
are producing steel furniture, steel
cupboards etec. They have to compete
‘with the big monopoly houses in or-
der to see that they have an assured
market. They are over-burdened by
taxation. Yet, their appeals for relief
seem to have fallen on deaf ears.
Whenever they go to both the Minis-
ters, especially Shri George Fernandes
says “It will be looked inte; but we
had 30 years of Congress misrulé;
what can we do?” Well. 30 years of
‘Congress misrule may have been there.
but today certainly the Government
can give them relief, if they want to
do so. But they are not choosing to
do so. They are only playing to the
gallery, while really neglecting the
small-scale industry.

Again, the Ministers are so busy
‘that they are not even able to meet
these people for whom they claim to
care so much. When they came to
Delhi they could not get even an in-
terview with the Ministers. This is
what they tell me.

We had also requested the Finance
Minister that CDS might be returned
to the work=Ts in full who hove come
forward with the offer that they will
also contribute- to cyclone relief out
of the amount.. They are not being
as miserly or unimaginative as  the
Government. They are preparéd to
give that money. It is their money
and they have a right to get it. Why
do you stand in the way? Why cannot
you give that money to them so that
they can contribute it?

A large amount of money is being
contributed by many voluntary orga-
nisations’ and individuals. = It should
certainly be supervised and seen how
this monev is to be spent, where it is
to be spent, whether it is being done
in a planned manner, That is why we
suggested that he should set up an
all-party machinery at the centre to
supervise the relief expenditure. Al-
ready we have seen more than snce
in the press that there is a stispicion
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that the money is going into the wrong
pockets, not to those who need it. I
am not going into that, but I would
reguest the Government to set up an
all-party machinery which will be in
a position to guarantee that the mo-
ney goes where it should, and not
into wrong channels.

The Food Corporation is a very im-
portant organisation under the Gov-
ernment. Its employees have lbeen
neglected for a very long time. It is
all right for you to throw up your
hands, but after all you are part of
the Government. Therefore, I re-
quest that you look into the case of
the Food Corporation employees who
are being very badly treated. They
have been waiting for years for the
regularisation of the staff who have
been appeinted on an ad hoc basis. for
the re-fixation of the seniority of ad
hoc work-charged staff, Every time
we raise any issue. Mr. Patel quotes
rules and regulations. A person Who
is so wedded to rules and regulations
should certainly not condone workers
being endlessly kept on an ad hoe
basis. Where, then, are your rules
and regulations? You have been an
administrator in the past, and you
should understand that if the workers
are to put in their bat, they certain-
ly should have their demands™ dealt
with in the shortest possible time.

In this country, for a long time
there has been indiscriminate cutting
down of forests. Government should
set up a committee to go into  this
seriously because when forests are
cut down on the hill sides as in Hi~
machal Pradesh or other areas through.
which rivers flow, it inevitably re-
sults in floods for the simple reason
that forests prevent soil erosion. The
charge given to them by nature is to
allow water to seep bit by bit, S0
that it does not go down in one big
rush. If the forests are neglected or
cut down finevitably year after year
vou find natural calamities repeating
themselves. Therefore, the guestion of
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forest preservation and developing the
forest regions is extremely important
for the country as a whole,

Lastly, I would once again empha-
size that the cyclone relief should
be an outright grant-in-aid and
should not be out of the Plan assis-
tance because, while on the one hand
yvou have got flood-prone areas in
Tamil Nadu and in parts of Andhra
Pradesh, you have also got drought-
prone areas. For a long time, we
have been taking up the question of
major irrigation projects in those
areas, and every time, we are told
that there are insufficient funds. For
instance, there is the Punnapuzha
Pandiar scheme which has  been
under consideration and discussion
between .the State Governments of
Tamil Nadu and Kerala. The Cen-
tral Government is also involved.
That scheme is still in the doldrums
If that scheme is not taken up with
as much haste and speed as possible,
the Coimbatore district as a whole will
be very severly affected, particular-
ly the industrialised area. Coimba-
tore is known as the Manchester of
south 1ndia. If this scheme is neg-
lected and, tomorrow, if the State
Government tells us that the Plan
monev is gone because of the cyclone
then you will have a desert coming
up where you have todav industries
such as textile, hosiery, cement, ma-
chine tools, textile machinery ang so
on.

With these words, therefore, I
would again emphasize and agree
with the hon. Members who prece-
ded me that the cyclone relief aid
should be outside the Plan assistance
because only then it will really be
beneficial to the States concerned and
only then the future of the cyclone-
affected areas will not be seriously
affected.

St TR AT ATE (ST
awmIfa 7, faw ddt & o gz
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SHRI A. BALA PAJANOR (Pon-
dicherry): I thank you for giving
me this opportunity to participate in
the debate on the Supplmenetary
Demands for Grants.

As the Finance Minister is aware
of the fact, Supplementary Demands
for Grants are made only when it
cannot be contemplated in the main
demands. Here, this is due to the
contingency that has arisen ip the
country because of the natural cala-
mity. I feel this year is a sad year
especially in the south because of
the cyclone and the floods. I thought
that a major portion of the Rs. 942
crores he is demanding would Le
aliotted to these States which have
been affected so badly. But I can
understand the position of the Fi--
nance Minister being in a very tight
corner because his purse is not that
big. But there are certain occasions
in which he can rise uptn the occa-
sion as it iz said. But [ am sorry
to say that as far as the States in
the South are concerned, he has not
risen to the occasion and the excuse:
that may be given, viz., that his
purse is not that big caffhot be accep-
teq bv us in the South. There is al-
ready a feeling that India is beyond
the Vindhyas. But I do not subs-
cribe to that idea because India is
India from Kanyakumari to Kash-
mir. I do not also zgree to the idea
that India is not beyond the Vin-
dhyas. But from the way it has
been granteq here, as Mr. Vayalar
Ravi has clearly exposed and also
Mr. Alagesan and Shrimati Parvathi
Krishnan have categorically stated,
when vou give ceretain things under
the plan allocations, it can never be
an aid to a State faced with so many
problems., Especially I want to tell
you. ] was very happy to see Bahu-
gunaji, Babuji and other Central
Ministers visiting our State and hav-
ing an aerlal survey of the devasta-
tion that has taken place there. I
was also on one occasion with Bahu-
gunaji. It was so painful to see that.
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But I can tell you that I was one
amongst those who were hard-hit.
That is the reason why I was not
able tp be here in the last 2-3 weeks.

But you must also remember that
whenever you come forwarq with a
cestain  assistance, responsible State
goverments like the Tamil  Nadu,
Anunra Pradesh, my own smal] State
of Pondicherry and Kerala have
come out with specitic plans. If you
taxe up the case of Tamil Nadu, they
have asked for Rs. 130 crores. This
Rs. 130 crores is not an imaginative
figure. There we have the Finance
Department with all the experts who
had gone to the s=pol and the cyclone-
affected areas and gathered mate-
rial= and like thig Finance Minister our
Finance Minister is also very strin-
gent. Our demands are restricted to
a limited one. Actuaily our demand
was about Rs. 200 crores but, under-
standing the position of the Centre,
we thought we could not c¢laim more
than Rs, 130 crores and that will be
a substantial assistance. But [ feel
disappointed from the wav it has
been granted. You have given only
Rs. 33.9 crores as against our demand
for Rs. 130 crores. For a demand
of Rs. 227 crores of Andhra Pradesh
thex have given Rs. T4 crores. For
a demand of Rs. 1.9 crores of Pondi-
cherre I am yet to see the figure
but some people say, it is Rs. 10
Ykis. There is a saying in Tamil-
nadu that when people visit Tiru-
pathi, they have a Tirupathi cut. It
is something like this. Here is a
Case of a very big natural calamity
and 1 could have appreciated your
Cut in the previous year, but I can
hever imagine any cut in this year,
because, this year we have hag a
hational calamity which is unprece-
dented. The State Government can-
not do the relief work without suffi-
Cir.: aid from the Cenire. Sir, Tamil
Nadu ig a State which is bent upon
Implementing prohibition very vigo-
Tously, The Prime Minister and
Other Ministers was .eloquent about
the need for prohibition and enforc-
INg it vigorously. Here in Tamil-
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nadu, they are put to a loss of Rs.
150 crores on this account. But the
Centre has announced that they will
come forward with a grant of Rs. 33
crures. What a big sum! It is real-
ly strange. That is why, as I said
earller, there is a feeling in  the
minds of some people that ‘India is
not beyond the Vindhyas!'

We have seen that you have made
a provision of Rs. 10 erores of non-
pian ¢xpenditure in regard to allo-
cation of sigpy u. wheat to Har-
yana. I have mothing against that at
all. But why not give the same
treatment to Taril Nadu and Andhr2
Prudesh. You want Rs, 71/2 crores
as ‘Advance Money’ for sending rice
to Tamil Nadu. Is it justified? Where
can they go for funds? So, I request
the hon. Finance Minister to recon-
sider this decision.

This is a calamity which has been
unprecedented. Between  Chidamba.
ram and Sirkali 49 villages were
washed away. The people at least
could have escaped under some shel-
ter but not the crops and properties.
Between Vedachandur and  Karur
there is a big sheet of water and
many villages have perished., There
was a huge loss of human lives and
cutlle.  In this situation why should
you bring in politics? The Health
Minister advised the Chief Minister
during the visit of Mrs. Gandhi and
he was very vociferous then but he
is very silent at the time of this eala-
m.ity when the people are suffering
very much ang require all his help,
as the Health Minister of this coun-
try. Unfortunately not a single
voice has come from that side. The
Minister iv not at all available for
such a kind of discussion. In Banga-
lore, the Industries Minister was dis-
tressed to 8ee the Chief Minister
of Tamil Nadu meeting with ex-
Prime Minister at the Airport. He
called a big press conference and
said about it. But he did not dis-
tressed when people are in real dis-
tress when they undergo untold suf-
fering. Crores of people have to
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live without shelter, without food
and without drinking water. The
Health Minister has a special res-
ponsibility. This is not the way to
unify the country and win the confi-
dence of the people. So, let us not
bring any politics in this m.atter.
Fortunately, we have had very good
relations with the Centre.

But, it is thought that this comes
once in a generation. And this ‘was the
occasion when you should have risen
1o the occasion. The sum of Rs. 34
crores which yoy are giving does not
come from the private purse. It
comes from the nation’s money. This
is a national calamity and you must
take this as a national issue and of
course we appreciate that Govern-
ment could find Rs. 130 crores and
another Rs. 194 crores or so for Pon-
dicherry and another Rs. 227 crores
for Andhra Pradesh. I wish Mem-
bers of Parliament or, at least those
who are present here, vigit our area
and see for themselves the devasta-
tion caused by the cyclone. This is
an unprecedented calamity which
has overtaken the South, Histo-
rians say that in 1864 such a calamity
took place there. Nobody is here to
recollect what happened then. At
least you must be prepared for such
a calamity and you could have done
something to avert it,

It is not a question of South or
North that I am talking here. This
is a life ang death question for the
people. You allot money from the
plan for this purpose. I think even
the economists will agree with me
that you are only taking overdraft
and you have to pay for it. You are
here talking about the rolling plan
and I do not know where the rolling
plan is going to end. You have to
give a very serious thought to it and
do something for the South. This is
a question of life and death of the
people In that corner of India. I am
in full agreement with those Mem-
bers who spoke from the States
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affected anq who spoke in the cause
of the Southern States which had
been hit very badly by this cyclone.
Sir, the Defence Minister when he
visited the South said that his sym-
pathies were the people of the South.
A lot of things was said about the
small scale industries and a lot was
said about the health plan. But, in
the South, what is the industry that
you find?

In the South there are backward areag
and it is these areas which were affec-
ted most gue to cyclone. Last year
these areas were considered as drought
reliel areas. Now they are considered
as flood relief areas. Therefore, what-
ever small industries that you have
put in these areas have been wash-
ed way by floods. What is vour
contribution going to be from heie?
What is your plan for these areas?
We only discuss for hours together
and express our sym.pathies for these
people who were affected by floods.
By mere passing of a resolution here
expressing sympathies will not wipe
the tears of the millions of peo-
ple affected in the extreme South
India. You must come forward
with concrete proposals for these
people and execute them. It is only
a question of giving Rs. 200 to 300
crores; this won't be a big thing
considering the budget of the Ceutre
running io Rs. 10,000 and odd cro-
res. Even if Rs. 947 crores is taken
away by the Supplementary Grants,
one-third of this will do. But, you
are giving us only a paltry sum of
Rs. 90 crores. You azre not able to
understand them or you refuse to
understand them. 71 appeal to the
Finance Minister through you to con-
sider this demand sympathetically.
The Prime Minister is also very sym-
pathetic. T am happy to say that
you all visited our State. I want
the Finance Minister also to come toO
South and see for himself the devas-
tation caused by the eyelone. When
I was travelling with the Agricul-
ture Minister, Shri Barnala he was
very sympathetic and expressed his
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sympathy to the affected people due
to the calamity which had overtaken
them. And he said that we must do
sqmething. But I am sorry that after
going back to Delhi, he found the
purse empty. I think you should
visit the South and make an assess-
ment of the situation. Shri Ravi was
speaking about help. He said that
the Defence Minister gave Rs. 10
lakhs and another Rs, 10 lakhs from
Shri Bahuguna. I am happy about
i*. But Rs. 170,000 was given to
Pondicherry. I am happy to note
that our Minister is very sympathetic
towards the people of Pondicherry.
So far, he has not said what is  the
amrount that he is going to give to
Pondicherry.

One other thing is that fortuna-
tely or unfortunately, Pondicherry is
now directly under the Central Rule.
Naturally we can hope to get some-
thing from the budget allocation.
There is no problem at gll. Sir, in
Karaikkal the fields are washed
away. For reclamation for my field,
1 need Rs. 95,000. I am not getting
it from the State. If a person like
me it is a question of Rs. 95,000 only,
how can you expect the poor farmer
1w get Rs, 15,000 for reclaiming his
field? There is no financial institu-
tion which comes forward with their
help there. Our Chief Minister had
given help. It may look a small
thing for yvou. Thousands of people
are homeless in the sense that they
do not even find a place to  sleep
and also not a place to cook their
daily food. In that case he granted
Rs. 100 to each family. This alone
will cost Rs., 1 crore in one taluk.
When you come to Tiruchi it  will
cost gnother Rs. 50 lakhs. If you are
not able to help the poor in this criti-
cal Lour then how will this Govern-
ment help? I am not going into the
technicalities whether you have giv-
en more for fertiliser, irrigation, etc.,
but I appeal to you that thig is an
occasion for you to rise and consider
Sympathetically,
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Sir, we were blaming the thirty
years’ of Congress rule. This is the
time for you to act. Now janata is
suffering. If Janata Government is
not going to help Janata, ] can tell
you, this country cannot come up.
With these words I once again appeal
through you to the Finance Minis-
ter lo help the State in this critical
hour to come out of this difficulty
so that this country can progress
together.

Mo At g (wrraqR)
gumafa wgied, ¥ wEEl 3 /TGF
WA FT qHEGA FIQ@ gO faw Fer F
AT H §B AT TEAT TRATE |

zfeor & Y HE-gAT g7, I &
fam =3t & zzg & oo &, AR W
graew o fager ot mEe & sa,
77 99 € vt 1 AR A v 2 f
HIAT TW K AWM AGT B, ;ew uTw
ggrew & 1 w7 afewr ¥ Emewew
gar & W FAT IR H wgTIem
gAY 2 2w ¥ fer T R
Iy # ody smrfrw faafant wrd
frehd = fom @ o5 39
¥ famed % fou o @=da warm #r
BT AG gR, a9 9% FAT [F
TIA U 19T 720 AfFA T GELATH
F1 3faa FaTa G §Y 9@ 1 3
forn & =g f fawr Wt 2w oAy #
A1 I IU9 At ¥ I A ¥
AT WATAT &1 AqT9AT F°%, fow g
st AT fear o AT & ‘

FAT A, FIA AT JHAAATE
& = TX wrefas faufaat ¥ difes
gt & 1 mraw & sfafafa mft o &
e fr agf Wt 78 A a1g # Y fmw-
e & 175 safeE) & T I, 20. 5
FrE PRI T T & @ iw gE,
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37 wme fafeswii &1 qFa g Ak
gq frar #3720 #0T wF #r afy
gs | R AW FAr gEr § ¥+
FIGIT TF WX HSF § FF FF TF
& T & 7w gF # wrwfaw faufa
o @t & | 7T 39 F e o ex|@w
HAET ¥ TIGAT A ®T TG,
W yEre fe @ ¥ Fw
FA W W FE T T FEET @t
T |

FAaT 9§ @y e o)
grAYer AR & AfA &gt werafa
feart & | @ qoF 79 ¥ & fom
FTA 4. 50 FUT w97 AT AT AT AER |
& ¥ 37 sar w wfa feaEr
g fa sefvm &Y 7, 59 F waua
¥ g9 ¥ fog ot waw @il g 2, I
AT gu ot T € fr o faew &
AT FT 237 BT € | A AT |
FFTA T JIETHT 2 | FTFTT I T4
1 ¥ AT T T faFfaw wE
g A FTAT AT & | AAT g @A
g fF |y o e & fau Fa
a1 W & W 3o ai § | I9H §
G fF 07 97 a1 91 FY A9
fasr a0 1 § fAaew For fF ardg
Te-9TRd 7 42 T9W g@ AN, afE Ew
2w ¥ FFTA AR MIAFTA T FAT
qMeT 8, &1 i Iawn &1 fawm
fivar o | wE S wwar @ f s
It F favm ¥ oo oot 37 o=
gt ST e T 3 v 2
qrg & 1+ FE FTr R e a7
F A1E WEH & THA & 12 WY gHAFTA
% T FTOF AT A A Al A7
qm § | weEET WIS ASEET §
ey ST fafts 3w @1 | i
& wrery forey st o7 & Fordmr
fe Tl Ty AT WA § afe g
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UTHqT FTAT TT=ATE |

TW AR &7 g F7T
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AT AT G ZT ST | @A wear
717 § &l 717 39 % T8 a7 ot w1
T FIORHTY FATT qTAT T F47 f2qr
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ST & SfF HIET qATTT WX Y
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g fF s waar A 9F g, www o
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afz ey s faat w5 80 w4 faar
g WUERT IR HIT A F9T ATH
AN FY A FH AT F FAT 0O
afe Y 7 58 ST X "1E F AordT
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a2 ¥ 99X ATAT FAYT F AT
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'ox S AT 1 WY A @
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9 A9 ¥ HTT FF JIAAT FAET | OF
74 & o0 AT aW W 3w A
agaTg (Fat #% 77 & a2 IWATLIAT 1
gfz QAfeT =17 71 waww g & f sf
¥ A FeFiE & wamT faww QR
FT A ar & ST amgar g fF
7@ A9 § VT T 7 s a97 Fewiw
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UF W9 WTOF qHeI § WIT w@Ar
Trear g | feumese e wefafwe for
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fw 3. 7 979 woC A fag @) [WH
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5.25 AT@ w0 @« {7 70 | 7EY AL,
7 A FHEE § FF g FHE 0
32. 68 ATE ¥qU @ [ 0 H1T ATEfT
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AT 2 3w R W g aifeR
AR AT 7 TaaT GO @ g 9
A7 I & AR FH 77 (T g 9=t
T IA——qq g JWaT & A8 T FT
FTHEN gR, T wE @i =g o
™ & R aeaTe ¥ arew v wfe
fF s &1 st dar wRTwE R ad
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T Wedl & arq & faw Wy v w
q3F WAl #T §AYT 7Y, S A
IeftE F3a1 § fF AR g o i &
THATHE ATAAATGE , T F Wt &
F MIERT AU a9 F1 gl w3

SHRI DHIRENDRANATH BASU
(Katwa): Sir, there arec demands for
additional plan assistance but the
projects of West Bengal have not
been included. They have been
totally ignored. In the past, West
Bengal got step-motherly freatment
from the previous government From
this government too it is getting
step-mothefly treatment. So many
projects have been forwarded by
the West Bengal Government and
the Chief Minister, Shri Jyoti Basu,
has written several letters to us to
pursue them. But unfortunately,
none of the projects including the
Durgapur project, the Haldia Pro-
ject, the paper manufacturing pro-
ject, etc., are found in these supple-
mentary demands. It is unfortunate
that West Bengal's case has always
been ignored. The development ¢l
Haldia port, which is a subsidiary of
Calcutta Port, is very essential but no
money has been  provided. The
super thermal power plant at Farak-
ka has been hanging fire for so
many years. The experts gave the
opinion that this should be taken up,
but it has not been taken up and no
money has been provided for in these
demands. The Finance  Minister
was good enough to assure the House
during the last budget session that
some amount would be provided and
the work will be started, but there
is no indication of provision of funds
in these supplementary demands. I
request the Finance Minister through
you, Sir, to use his good offices to
include some of the most important
projects of West Bengal which are
pending and to provide funds for
implementation "of those projects.

About grants for flood affected
people in various areas, a sum of Rs.
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10 crores has been provided. This
is a national calamity and should be
tackled on a national level. I request
‘the Finance Minister 1p provide at
least further Rs. 100 crores for the
relief of the cyclone-affecteq people
of Andhra Pradesh, Tamilnadu, Ke-
rala, Laccadive and Pondicherry.
This should be given the top-most
consideration. This is a national
calamity and the State Governments
cannot tackle it properly for want
of funds. Let the Central Govern-
ment come forward to tackle it
properly. Food ang cloth for the
affected people should be distributed.
There should be construction of
houses and huts for the rehabilitation
of the affected people. There should
be provision for education of child-
ren and even adults free of charge.
There should also be provision for
employment for people in the affec-

ted area. All these things can be
done only by the Central Govern-
‘ment,

In the last budget the Finance Mi-
nister spoke very nicely about indus-
trial units in backward districts. But
the amount provided for this pur-
pose for the whole of India is only
Rs. 6 crores. It looks nice to speak
of development of backward districts
but then money must be provided
for the jmplementation of those pro-
jects. Rural industries should be de-
veloped, especially agriculture and
labour-oriented industries, in the
backward districts. For that ade-
quate provision should be made
by the Government of India,
not Rs. 6 crores but Rs. 60 crores. I

am sure the Finance Minister ap-
preciates that unless the back-
ward areas are developed, the

development of the whole country
or nation is not possible. So, I would
appeal to him to provide sufficient
funds for the development of back-
ward districts and for the improve-
ment of the condition of the Sche-
duled Castes gnd Scheduled Tribes
instead of simply making eloquent
speeches,
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SHRI PURNA SINHA ‘(Tezpur):
Sir, 1 compliment the hon. Finance

Minister for presenting the Supple-
mentary Demands for Grants. But
I am sorry that these proposals turn
a blind eye to the area I come from.
For instance, though the National
Hydro-electric Power Corporation is
being established with a capital of
Rs. 200 crores, no project is being
given to Assam, which is very unfor-
tunate, even though the people of
Assam suffered a calamity last sum-
mer. There is no mention of any
development project, or even anv re-
lief measure, for the people of my
State. A- least there should have
been some pgesture by the Finance
Minister towards the people of that
area.

I may a.sg adde that the peaple
of Andhra Pradesh, and south gene-
rally, have suffereq a lot on account
of the calamities. We have perso-
nally seen the sufferings of the peo-
ple. Instead of making provision oul
of the Plan for relief, there should
be non-Plan provision for relief gnd
rehabilitation of the people. Per-
manent  rehabilitation measures
should be adopted by the Govern-
ment so that in future at least thou-
sands of people do not die when
calamit.es occur in the cyclone-rava-
ged area. I feel that the Finance
Ministry should have taken some
steps to provide more funds for this
as sugpested by Dr. Ramji Singh as
natural calamities are occurring
somewhere or other in the country
throughout the year. There should
be a separate Ministry to look into
these problems, to see that sufficient
expertise is available, with the as-
sistance of foreign countries if neces-
sarv. We know that a Cyclone Miti-
gation Scheme for the southern Sta-
tes was prepared in 1970 and given
to them: but for want of funds they
could not implement it. So, there
should be a new Ministry to deal with
these calamities from time to time
or 10 prevent them if possible,

T support the Demands, but T feel
it should have been more socialist-
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oriented. We have had three Bud-
gets so far—the interim Budget, the
regular Budget and the Suppiemen-
tary Demands. We feel that they
have fallen far short of the expecta-
tion of the people.

SHRI VASANT SATHE (Akola):
‘Demand No. 56 has provided for
Rs. 40.63 lakhs as expenditure on two
ecommissions of inquiry, out of which
Rs 32.18 lakhs is going to be spent in
one year on the Shah Commission
alone.**

ot HAT AT TR : AT T AT
WG ATET | &G aF @F T 919 g
forr @ gran &, 3rv grar & av 7gf v
_ MIFY WA §, IAH FIS Q@AYS TG
3 | 99 F A g9 F a8 Fqr
& qg) 35T AfHT Sgr % W FAMA &
T F T WG, T ¥ G H
A FTFT | @ THG |
g7 F § fr @nd 3w av
g wafet s i qfsfrme ar
gt qfefaa waw" T @ ), su*
IR § 96T g7 IO T g a9d g |

SHR] VASANT SATHE: I was not
talking of the functioning of the Com-
mission on merits. I was only re-
ferring to the procedure which is con-
trary even to the Commissions of In-
quiry Act.

MR. CHAIRMAN: Confine yourself
to the Demands.

SHRI VASANT SATHE: These are
general Demands for Grants and
therefore I have every right to say
why should not provide anything for
the Shah Commission. I am not going
into the merits of the enquiry. I am
not going to say anything which
relates tp the actual merits of the case
or that would prejudice the case.**
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SHRI KANWAR LAL GUPTA: I
rise on a point of order. I strongly
object to this. His remarks should.
be expunged.

SHRI VASANT SATHE: 1 have:
every right to say that there is a

person,**

SHRI KANWAR LAL GUPTA:
Rule 188 says:

“No motion which seeks to raise-
discussion on a matter pending be--
fore any statutory tribunal or statu-
tory authority performing any judi-
cial or quasi-judicial functions or
any commission or court of enquiry
appointed to enquire into, or in--
vestigate, any matter shall ordinari-
ly be permitted to be moved.”

qU FZT 9% & fr welig meew
afeza g & a1 § o) fomed fRd &,
T I e F7 Hfwg

wamfe wgea - faE &1 =
% aig & g f5 7w F@r 0

SHRI KANWAR LAL GUPTA:**

SHRI VASANT SATHE: I must be-
allowed to speak.

MR. CHAIRMAN: I would like to.
draw your attention to rule 216 re-.
garding the scope of debate on sup-
plementary grants.

It says:

“The debate on the supplemen--
tary grants shall be confined to the
items constituting the same and no
discussion may be raised on the
original grants nor policy underly--
ing them save in so far as it may be
necessary to explain or illustrate
the particular items under dis-
cussion,”

This is very clear. I would request
Mr. Sathe to confine himself only to-
the supplementary grants.
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SHRI H. L. PATWARY (Mangal-
.doi): I want to know whether Mr.
Sathe is speaking on his behalf or he
is speaking as an agent of somebody.
(Interruptions).

awtafa afiea: & 3 9F §9 9@ 7
g g )

SHR] VASANT SATHE: I say that

1 oppose this demand for Rs. 1000/-

or whatever it is or even for Rupee
1/- for the Shah Commission.

‘Why?’"
Am I not entitled to say that?

MR. CHAIRMAN: Don't say it
:again and again. (Interruptions)

=t §aT & q| Y

awmafa g : o w18 geARe
TEa £ I T K | TZ 37 AE ATHI
F{AT A &L |

SHRI VASANT SATHE: I am
within the scope of the supplemen-
‘tary demandg for grants. I say, they
are not entitled to this money, I am
.opposing this grant; I am opposing the
‘Government in having this grant.**

SHRI VASANT SATHE:**

AN. HON. MEMBER: You should
not allow him, Sir.

SHRI VASANT SATHE:**

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): On a point
.0f order. Mr Chairman, may I invite
your attention to page 161, rule 334A?
‘It reads:

“A notice shall not be given pub-
licity by any member or other per-
son until it has been admitted by
the Speaker and circulated to
member. .."”

“Has it been done?
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“Provided that a notice of a
question shall not be given any
publicity until the day on which the
quazst.on is answered in the House.”

SHRI VASANT SATHE: Thig was
admitted. It was printed and cir-
culated. The whole world knew
about it. I am not reading out any
new thing. This is a notice which
was already admitted.

SHRI H. M. PATEL: Mr. Chair-
man, I want your ruling on this. He
cannot be allowed.

MR. CHAIRMAN: Mr. Sathe. he
had read out rule 334A. It is very
clear that “a notice shall not be given
publicity by any member or other
person until it has been admitied by
the Speaker and circulated to
Members”,

SHRI VASANT SATHE: This
notice was admitted. This wag in
1969. This was admitted by the
Speaker. The only point was, time
could not be found because of dis=
solution of Lok Sabha...(Interrup-
tions)

MR. CHAIRMAN: Unless you give
the year, date, etc., you will not be
permitted.

SHRI VASANT SATHE:**

SHRI KANWAR LAL GUPTA: On
a point of order. Please see rules 215
and 216.

This is a debate on the Supplemers
tary Demands. Rule 218 says:

“The debate on the supplemen-
tary grants shall be confined to the
items constituting the same and no
discussion may be raised on the
origimal grants nor policy under-
lying them save in so far as it may
be necessary to explain or illustrate
the ] particular items wunder dis-
cussion.”

That is No. 1.

-**Expunged as ordered by the Chair.
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About Rule 188 I have already made
‘the 'submission,

AV FFATTLE fF M FRAT = . 713
T T3 §-—gUR agl wfewm §  sreEw
g2 fF ar felt 9w &1 zEmm
§ @ 3q F fa¥ qF &Fz Qa7 A
qEMi, I F AR G A1 A1 WA BT
=TT AFATE HIT T 913 q1 741 g0 gFar
£ | mAT 75 mwET Afezg mg #+
ferga #ear wgd § a1 qF wemefeew
AT § HIX g3 T F  GIAT AT |
T AUAIARY Jr2q X qEgH F A
T AT AT A1 ALY g) APAVE 4 A
far g gema g v afcag o Farv 7
ST E8 T AAE, AT AW FY FAATET
¥ ¥ uFAew fear s@

MR. CHAIRMAN: After examina-
“ion, if necessary I will expunge it.

SHRI KANWAR LAL GUPTA:

No question of consideration. This"

is a very serioug matter. It will have
very wide repercussions gnd I must
say this with due regard to my friend,
Mr, Sathe.

He is unnecessarily. .,

SHRI VASANT SATHE: Under
what rule?

SHRI KANWAR LAL GUPTA: 1
have quoted the rule,

MR. CHAIRMAN: I have told you
that after examining the debates, I
will see what should be done.

SHRI NARENDRA P. NATHWANI
(Junagadh): I am referring fo
Rule 353 which says:

“No allegation of a defamatory
or incriminatory nature gshall be
made by a member against any
person unless the member hag given
Previous intimation to the Speaker
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and also to the Minister concerned
so that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply:...”

Even an nullegation defamatory in
nature cannot be made and this is the
worst type of defamatory allegation
that has been made.

SHRI VASANT SATHE:**.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):. Apart from
that, Rule 352, clause (v) says:

“A member while speaking shall
not—reflect upon the conduct of
persons in high authority unless the
discussion is based on a substantive
motion drawn in proper terms;”

Then the explanation says:

“The words ‘persons in high
authority' mean persons whose ¢on-
duct can only be discussed gn a sub-
stantive motion drawn in proper
terms under the Constitution or
such other persons whose conduct,
mn the opinion of the Speaker,
should be discussed on a substantive
motion drawn up in terms tg be
approved by him;”

Then according to Rule 353 no allega-
tion of a defamatory or incriminatory
nature. no aspersions and no defama-
tory statement can be allowed to be
made by any member in the House
without hig first giving previous inti-
mation to the Speaker.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Everything
should be expunged.

MR. CHAIRMAN: That will be
done after I have examined the
debates.

SHRI VASANT SATHE: Mr. Patel
Saheb, it cannot be expung~d accord=-

**Expunged

as ordered by the Chair.
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ing to your wishes. Expunction is
governed by Rule 380.

MR. CHAIRMAN: Please conclude.

SHRI VASANT SATHE: There-
fore, Sir, through this demand for
grant of Rs. 45 lakhg this government
wants to carry on only a malacious,
false propaganda of prosecution
through media and  persecution
through the Press and what is called
in the American parlance,**®*.

Therefore, 1 oppose this demand
asked for in the Supplementary De-
mandg for Grants.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Why don't vou convince Mr. Mohsin?

15.40 hrs.
[MRr. DEPUTY SPEAKER in the Chair]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
the time allotted by the BAC for
this item is one hour. Discussion is
stil] going on. Government business
is getting locked up in thig fashion. I
would request you to see that this
item is disposed of within the time
prescribed by the B.A.C.

st WAL AW (FTAYT) : MY
fra 74t St 7 St ST awz T
§ STFT & T FTATE | A TR
e ORg FE R A @ cF  Famer
=g g v form avwg ewcsidY gew g A
T FFaT TR F1 FAra wiwaa aq
@1 9T @ 9 a9F W7 g9 w94 Fai o
TS A G AT FIF UF g AT qel
ot f5 g iy F a1 W) o
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Ao § gaafear § 39 seagy
FET, ITH! T | W AN I 97
araer fear g1 fF Swar ardf & aER
T ATH & AR T FEAEY 1 T |
& gaerar g+ fF S=ar Ot A1 AT A
qF 1 7 8, 9 WEA g I &F a1 WY
g FAE & If 7 oar gEd 5 -
FOQT F A ¥ A AT ST Sy
LA A (L AT 1o
(maqm) fm aw ¥ gw &l
#1 TACHAY & 1A A1 4 AT AT
g7 JET < T 247 |13 &7, +way g
Y ®Y, g9 MY T FT 7 @A AT
sfelr a1 | T ZA AR &Y AA H
27 fagr ST &1 @1 g9 qrer 9aT g
QI T a1 ag s
qiEt F AFF qEY 9 A7 § A EHA &7
TR FT FA F AGT STAT | OATA I &
g AT ot deAt gf ¥, o AR
£1 7% 4, 77 79 7 e e a
S 7 @z #7 faa mg g swfem &
Fim Far g i ogwwn w0 ®osrem
T

gart fae delt 1 4370 8,72 e
mEo dro nFo § zafdqy w1 afemaw &
AN & gAadt ALY &, TART QT SOAFILN
FeT ¥ 1 EwwERa § fF faa dama &
qATEAH F F AW AT FAAT I T
IFAY FIMHT AT AEAH FOqU
F73 & fora s fegr s | SREAwW
F AT v vt A i avsFE wmar §
FEF TR F AT AR FTE TV
* T, IF § g anfgd, gAT ar

qréf Y TFR FIT F IE A fenefFmigedfrgme Faanr g,
gw w gfew Wl gug i, YT sarer g arfgd ar faar
F@ W Wik F faors ar @i qrdf aifafeam & ar oY & ' frar o
¥ g7 arn & faame fiv 2w & oy WAL TT IR )
*¢¢Expunged as ordered by the Chair. 'H
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ga<) qra & faq qat o & ag wgan
arar g & &o o vw A Fw @
#7 41 1% AfEA AT ¥ A wed
&y wE &, IAAr ;W T 9igy
nde WrEe HYo & AR F1HAF ATHF
& 1974 7 Quide gor a7 fagwt emaa
7@ g7 faav aar 41 gW AgA &
fr =0 agiae 1 7717 frar 9@ w0
fe7 & &r fwar 7 arfs 3961 A7
arfz fgar s &% |

qrz q187 73 *g 4 ¥ vz wova
T azAdE AT RIS v e 0 gw
ar g1 & fe fovr @9 g1 =1 2 @
7 & A7 @g fegm smar arfzm o
afF7 91 g% 57 @mi T fFwr § A
AT7 FT AT qIeF & ATHA qTAT F0HET |
oz ®AwE ¥ I 7 fom amEr @
GAT A T & &F L ATT ATHA AEL AT
WF1 ) ;T AAT £ JF F1AT TifEd
791 g 2 fF 73 JT0F fEeaE wred
FIEAEY FHT ATMET

TN AT § 37 a7 T ATIT 69
v RaTT A o arae s
9T WF &7 ATAT AT ITFE  FAAT
T FT WA gl IFF FIX g sAaqr
TT AEGHT F ORATAF FET AT,
721 wvr fagza &0

MR. DEPUTY-SPEAKER; The
Minister will now reply.

SHRI H. M. PATEL: Mr. Deputy-
Speaker, Sir, the discussion on the
Supplementary Demandg for Grants
hus almost become a budget debate.
This has been a prolonged debate on
sues, some of which are not strictly
relevant, Nevertheless, I shall en-
deavour to reply to as many points
aised by Members as possible.

The matter that seems to worry
Miny hon. Members of this House is
the cyclone and the disaster that it

4s caused in various parts of South
India. There is no doubt that in the

2010 1‘3_11.
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South the havoc that was wrought by
the cyclone was tremendous. A great
deal of suffering resulted from it, and
it will take a great deal of effort to
redress and rehabilitate the people of
the entire area which has been
affected.

It is said that the Centre has not
risen to the occasion by making avail-
able resources that may be necessary
to face this disaster. Whatever be
the magnitude of the disaster, we.
must necessarily proceed to deal with
it according to some rules and comply
with some procedures. One hon.
Member said that too much emphasis
should not be put on the rules and
regulations. 1 am afraid if Govern-
ment is to be run, rules and regula-
tions have to find a certain place.
(Interruptions) It is obvious that so
many human beings are inveolved,
How assistance has to be given is
the point. The Centre proceeds on
the basis of principles laid down by
the Sixth Finance Commission Report.
Accordingly, a Committee visiteq the
areag affected by cyclone and having
visited, it submitted its recommend:ze
tions on the basis of which, the Go-
vernment has made the allocations.
That part, I think, is admitted.
Therefore, on that basis allocations
are made. They are made as plans
advance. Naturally, the question
arises that when such a large amount
is taken as a Plan advance, what will
happen when the plan comes to be
formulated? Undoubtedly, that has to
be taken into account. The very fact
that the magnitude of the disaster is
great and the money that has to be
given as plan advance is correspond-
ingly large even though it may not
come up to whatever the hon. Mem-
bers may have expected, nevertheless,
the amount is huge. The Government
will have to find ways and means of
ensuring that the plan schemes and
proposals are not eroded; that the
development goeg forward ag we
would like it to go forward. There-
fore, we will have to find ways by
which this could be achieved. That
has to be done and it will
be done. With this assurance that
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there will be no question of
allowing the development plans of
the States to be affected. ! hope
the hon. Members will be content.
Undoubtadly. the assessment of dhe
damage that has been one and the
assessment of the moneys that would
be reguired in order to rehabilitate
people, industry, farms and so on is
large but it has not all to be met
in one day or one month or 1twon
months. What is immediately required
ig the first thing that must come .nto
question. Let me say that even ihe
Andhra Government hag sanctioned 7
* far Rs. 10 crores. Il is not easy just
10 spend money. Moneys will be
made available as they come fo be
needed. The Prime Minister has
said categorically that money will not
come in the way of tackling any pro-
Llem that arises from this major dis-
aster which has befallen these areas.
That assurance should have satisfied
the hon'ble Members. I repeat that
assurance Yere and as I have :uid
although the money just now given
is as Plan advance yet we shall try
and see how inspite of that tihe
development is not affected.

SHRI O. V. ALAGESAN (Arko-
nam): I would like to know the
actual recommendationg made by the
Central team.

SHRI H. M. PATEL: We have rot
deducted a single paise out of what
they recommended. There has been
no cut imposed at all by the Ceniral
Government.

SHRI O. V. ALAGESAN: Are we¢
{0 understand that no further monev
will be released by the Centiral Finance
Ministry?

SHRI H. M. PATEL: 1 think this :s
an unnecessary queslion and interrup-
tion because ag problems are brought
and reguests come ulong to the Finance
Ministry they are going to be consi-
dered. For instance, tobacco is one of
the major crops of Andhra Pradesh.
A proposal came about it and about
Rs. 44 crores have been Rdvanced
and the banks have been asked to make
it available to the Tobacco Board in
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accordance with the recommendations
of that Board. Similarly. instructious
have been given to the nationalised
banks thal they chould advance loans
to agricuiturists as quickly as possi-
ble. The insurance companies agve
been told that they musi dispose ol
the claims as speedily as possibie.
Government is ready to see that this
particular disaster——which is a natio-
na] disaster—where human beings are
affected there is no guestion of ‘{eal-
ing with it in any otner way xcept
in the way that ensures that the suff-
ering of those who have suffered is
minimised by whatever we do oftes
the sufTering has come upon them.

SHRI VAYALAR RAVI: Sir, wheat
to the tune of Rs. 10 crores has ve=n
released to the flood affecled arecs
under the scheme ‘Food for Work"
Will the Minister releuse wheat under
this scheme for the cyclone affected
areas?

SHRI H. M. PATEL: BSo far as
foodgrains are concerned we have
given the State Governments the
quantitics that they asked for, Apart
from the 'Food for Work® we have
given about 45.000 tonnes of wheat
and rice—thirty thousand tonnes to
one State and aboui twenty thousand
tonnes to another Stule. They have
been given adequate quantities for
free distribution. As demands ~ame,
appropriale quantities have gone to
other areas also which had been ailee-
ted. For inswancc. Kerala. 1 do not
think that Pondicherry will be left un-
assisted because Pondicherry avait
from anythinz else is the direct res
ponsibility of the Central Governmeut.

Shri Kanwar l.al Gupla referred to
a statement which had been laid on
the Table of the House by him =ad
2lthough he has brought the matter in
skilfully within the mischief of ~up-
plementary demands saying that we
should tighten up our machinery “or
collecting revenue, I may say that he
has given a copy a couple of days ago
and I am having it examined by the
Central Board of Revenue and rfter
that study is over if necessary other
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steps will be taken as such referring it
to the CBI if that is necessary.

SHR]I KANWAR LAL GUPTA: Not
only about this particular instance.
There are other cases also about Mrs.
Indira Gandhi and the directors of
Maruti. You should create a cell
That was my demand.

SHRI H. M. PATEL: Whatever mat.
ters come {o our no¥ce, we shall pur-
sue them. What the hon. Member
has pointed out will be borne in mind
and whatever further action is «al-
led for, will be taken.

SHRI KANWAR LAL GUPTA: ‘lhe
general feeling is that the Finance
Ministry is soft with those people. Do
you not know what has been going
on in this countiry? Why do you not
create a cell? Why do you ask for
further information?

SHRI H. M. PATEL: I do not ask
for any more information. Informa-
tion that you have given as well as
such information as is already with
us, will be gone into. On that action
wiil bhe taken. I hope he will agree
with me that we should not act until
we have full and satisfactory data to
proceed further. He seems to be so
dissatisfieq with the Finance Minister;
several other members also appear to
be dissatisfied with the Finance Minis-
ter. T think that the finance minister’s
is gne position which ig bound to dis-
please people more often than please
them. ... (Interruptions)

Hon. Member Shri P. K. Deo vefer-
Ted to various matters. He said for-
¢:ls should not be cut down and
that they should be looked after. Ano-
ther Member also mentioned that. I
e€ntirely agree with him because I
t"’f'" In a position to know what disas-
c;r :I_ ¢an really bring. We are fully

1SCious of that and we are doing
€verything that we can, to see they are
nfﬂft a!low_e'd to be further denuded and
: orestation activities are taken in
ceil:g' more and more. He referred to
sure 1. Tigation projects. 1 can az-

T him that irrigation is being givan
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the highest priority by this govern~
ment and whatever projects are ac-
cepted will be implemented with the
utmost expedition.

In so far as Indiravati scheme is
concerned, a fresh survey is being
carried out because the earlier survey
was not considered to be sufficient.

SHRI P. K. DEO (Kalahandi): It
has been completed; it has been clear-
red.

SHR] H. M. PATEL: Then. on that
basis further action will be faken.

Mrs. Parvathi Krishnan referred to
a number of matters, most of them
not really strictly relevant to the
supplementary demands for grants. I
have no doubt that her intention was
only to ensure that on those particular
maltters.. ..

16.00 hrs.

SHRIMATI PARVATH] KRISH-
NAN: Reference to afforestation
made by another hon. member is
relevant, but only what I said is irre-
levant! He has replied {o so many
points raised by other hon. members.
If it i convenient, it ig relevant;
otherwise not. This is most unseemly.

SHRI H. M. PATEL: I do not
know what the unseemliness is. Per-
haps she did not hear what I said. I
said, the hon. member Shri P. K. Deo
and other hon. members spoke about
afforestation. I will now say, the
hon. member, Shri P. K. Deo and the
hon. member, Mrs. Parvathj Krish-
nan spoke about afforestation. (In-
terruptions). There was a reference
to hosiery industry by Mrs. Parvathi
Krishnan. .,

SHRIMATI PARVATHI KRISHs
NAN: If my points were irrelevant,
your reply is equally irrelevant.

SHRI H. M. PATEL: Since already
she has decided that my reply will be
irrelevant, I see no point in taking
any time over it.
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I declare it as relevant and than pro-
ceed to explain. I am glad that her
anger has disappeared now. She is
perhaps aware that as part of this
Year's budget proposals, the small-
scale manufacturers have been ex-
empted from payment of excise duty
on their first clearance upto Rs. 30
lakhs in a financial year provided that
the clearance of all excisable goods in
the preceding financial year did not

exceed Rs. 30 lakhs. This really
covers her ©point about hoisery
industry.

SHRIMATI PARVATHI KRISH-

NAN: They wanted you to raise the
exemption limit on permissible in-
vestment beyond Rs. 10 lakhs because
the cost of machinery has gone up.

SHRI H. M. PATEL: I was refers
ring to Rs. 30 lakhs of production. In
fact, they come under the mischief of
that all-embracing thing that on
whateVver there is no excise duty, they
will pay 2 per cent excise duty. It is
neither small-scale nor large-scale
but it is the residuary item under
which they come.

= REETT (famalz) :
TiFTIE  RNER, & IR 7
e faa g& o # ofar wT B,
SAF! FAT QT AT ART 2| H
qifeq §4T 5 f7 9@ 7ar 4 )

SHRI H. M. PATEL: This is not a
budget debate. I have only come with
supplementary demands for grants on
the original budget. I have not come
with only new budget proposals.

st ot e (faweie) @ qifed
qas faa 8 @ F, #w =7
Ag I "I E |
SHRI H. M. PATEL: In fact, in

answer to a question which was raisecd
the other day in the House, it was
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stated that agricultural implements
are being given exemption. That was
mentioned the other day.

As far as I know, no other relevant
issue was raised. Of course, a sugges-
tion was made for the creation of a
new Ministry to take care of such
disasters. A reference was made to
khadi and also sugar industry. But
these really do not arise from the
Supplementary Grants that I am ask-
ing for. The suggestion will be exa-
mined. So far as industrial units in
backward areas are concerned, the
correct position is that originally in
the budget we had provided Rs. 10
crores. Now we are asking for an-
other Rs. 5 crores. So, we are trying
to do more for the backward areas,
and not less. I think I have covered
all the essential points that were raised
during this discussion, and I should
not take more time of the House.

MR. DEPUTY-SPEAKER: I shall
now put all the cut motions to the
vote of the House, unless any parti-
cular member desires any particular
cut motion to be put separately.

All the cut motions were put and cut
motion to be put separately negatived.

MR DEPUTY-SPEAKER: The
question is:

“That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
of March 1978 in respect of the
following demands entered in the
second column thereof—

Demands Nos. 2, 5, 7, 12, 16, 82,
34, 40, 49, 53, 56, 63, 64, 82, 84,
86, 89, 100 and 105.”

The motion was adopted.
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List of Supplementary Demands for Grants (General) for 1977-78 voted
No. of Name of Demand Amount of Demand for Grant
Demand voted by the House
i 2 H
Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND IRRIGATION
2 Agriculture N : " 10,00,00,000
5 Forest . 1,00,000
7 Department of Rural Development 20,00,00,000
MINISTRY OF CHEMICALS AND FERTILIZERS
12 Chemicals and Fertilizers Industries 25,01,86,000 3,01,89,000
MINISTRY OF COMMERCE
16 Forcign Trade and Export Production . 29,00,00,000 139,87,00,000
MINISTRY OF ENERGY
32 Power Development 6,11,01,000 117,80,00,000
MINISTRY OF EXTERNAL AFFAIRS
34 Ministry of External Affairs . 5,38,00,000
MINISTRY OF FINANCE
40 Transfers to State and Union Territory Governments 121,95,00,000
MINISTRY OF HEALTH AND FAMILY WELFARE
49 Medical and Public Health . . . . . 4,29,30,000 87,76,000
MINISTRY OF HOME AFFAIRS
53 Department of Personnel and Administrative Reforms 10,092,000
56 Other expenditure of the Ministry of Home Affairs . 2,000 .
MINISTRY OF INDUSTRY
63 Industries , . . 5,00,00,000 20,00,000
4 Village and Small Industries. 4,50,00,000
MINISTRY OF SHIPPING AND TRANSPORT
82 Pory, Lighthouses and Shipping . . 20,55,00,000

_-‘_‘_---—h.l—__
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~f—
1 2 .
Revenue Capital
Rs. Rs.
MINISTRY OF STEEL AND MINES '
84 Department of Steel . . . 1,000
86 Mines and Minerals . . . . .. 12,20,70.000
MINISTRY OF SUPPLY AND REIABILITATION
89 Department of Rehabilitation . . . 3,86,00,000
DEPARTMENT OF ATOMIC ENERGY
100 Atomic Energy Research, Development and Industrial
Projects . . . . . . . . 5,00,00,000
DEPARTMENT OF SPACE
105 , Department of Space . . . . . . . . 56,00,000
16.10 hrs. MR. DEPUTY-SPEAKER: The nues-
APPROPRIATION (NO. 4) BILL, tion is:
1977* - “That the Bill to authorise pay-
THE MINISTER OF FINANCE ment and appropriation of certain
AND REVENUE AND BANKING further sums from and out of the
(SHRI H. M. PATEL): I beg to move Consolidated Fund of India for the
for leave to introduce a Bill to au- services of the financial year 1977-
thorise payment and appropriation of 78, be taken into consideration.”
certain further sums from and out of The motion was adopted.

the Consolidated Fund of India for the
services of the financial year 1977-78. MR. DEPUTY-SPEAKER: We sha?l
now take up clause-by-clause consi-

MR. DEPUTY-SPEAKER: The ques- deration. The gquestion is:

tion 1s: . “That clauses 2 and 3 and the
“That leave be granted to intto- Schedule stand part of the Bill”.
duce a Bill to authorise payment .
and appropriation of certain further The motion was adopted.
sums from and out of the Consolid- Clauses 2 and 3 and the Schedule
ated Fund of India for the services were added to the Bill,

of the financial year 1977-78". Clause 1 the enacting Formule and

The motion was adopted. the Title were added to the Bill.

SHRI H. M. PATEL: 1 introducei SHRI H. M. PATEL: I beg to move:
the Sill. “That the Bill be passed.”

ki Beg; o movet: PUTY-SPEAKER: The ques-
“That the Bill to autohrise pay- ti:zRiSPE ’ -

ment and appropriation of certain :

further sums from and out of the “That the Bill be passed”,

Consolidated Fund of India for the

services of the financial year 1977-
78. be taken into consideration.”

The motion was adopted.

»Published in Gazette of India Extra ordinary, Part II, section 2, dated
14-12-77.

fIntroduced/Moved with the recom mendstion of the President.



